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Allahabad, this the 11th day , of, August, 2003 

I-J.QI,jt BLE MAJ GEN K. K. SRIV, ST AVA, i11B',1BER A 
H l\,1 BLE M :s. 1/ EERA Q-IHIBBE' , I a-BER J 

1. J huri Single s/ o Chhab inath Singh. 

2. I. C.J e i.swal S/ o P. K.J arswal . 
3. V. B. Singh s/ o R. D. Singh. 

4. A. Sal am s/ o A. ~oll ar, 
5. • B. Yadav s/ o Narain Yadav. 

--- All are posted as sub Divisional Ef'B ineer 

G. • T. D., Varanasi. 

.•••• Jt,pl Le ants. 

( By Advocate : S/ Shri S.K . .Jay s S.K. Ls hr a ) 

Versus 

l. Union of India through the Secretary, 
11inistry of Telecommunication Govt. of 
India New nelhi. 

2. The General Manager, Tele Communication ut , 

Varanasi. 
• •••• Respondents. 

( By Advocate Shri D.K.Dwivedi ) 
j. 

BY 

OBDE_s(o_~L) 

Q-IHIBBERL . .:l 'lBER J 

By this O. -A, filed under section 19 of 

Administrative Tribunal Act, 1985, applicants 

have sought quashing of the impugned order dated 

21.8.2002 and further directions to the resp?ndents 

to refund the amount already recovered. It is submitted 

by the applicant' C that applicant's pay was 
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: : : 2 ... . . . 
fixed after 4th fay Commission. 

2. Respondents' counsel, at the out-set, has 

subm i tted that this o. A. is not maintainable in the 
,<..& 

Tribunal as the order, which ~ sought to be quashed, 

is passed by Bharat Sanchar Nigam Limited, which is a 

corporation and so far no notification under section 

14 ( 2) of the Administrative Tribunal Act, 1985 has 

been issued to bring Bharat Sanchar Nigam Limited 

within the purview of Tribunal. 

3. re have perused the order dated 21.8.2002. 

We find that the same has been issued by Bharat Sanchar 

Nig am Limited. Since Bharat Sanchar Nig am is a corporation 

and the corporation has not been brought within the 

purview of the Tribunal, this • A. is not maintainable 

in the Tribunal. 

4. Accordingly this • A. is dismissed as not 

maintainable. However, liberty is given to the applicant 

to seek redressal of his grievance in appropriate Court. 

No costs. 
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